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AUTHORITATIVE ENGLISH TEXT

BILL NO. 11 OF 2023

THE HIMACHAL PRADESH REPEALING BILL, 2023

(As INTRODUCED IN THE LEGISLATIVE ASSEMBLY)



THE HIMACHAL PRADESH REPEALING BILL, 2023

ARRANGEMENT OF CLAUSES

Clauses:
1. Short title.
2. Repeal of certain enactments.
3. Savings.
THE SCHEDULE.
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Bill No. 11 of 2023

THE HIMACHAL PRADESH REPEALING BILL, 2023
(As INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL

to repeal certain enactments.

Be it enacted by the Legislative Assembly of Himachal Pradesh
in the Seventy-fourth year of the Republic of India as follows:—

1. This Act may be called the Himachal Pradesh Repealing
Act, 2023.

2. The enactments specified in THE SCHEDULE are hereby
repealed.

3. The repeal by this Act of any enactments shall not,—

(a) affect any other enactment in which the repealed
enactment has been applied, incorporated or referred
to; or

(b) revive or restore any jurisdiction, office, custom,
liability, right, title, privilege, restriction, exemption,
usage, practice, procedure or other matter or thing not
now existing or in force; or

(c) affect the previous operation of any enactments so
repealed or anything duly done or suffered thereunder;
or

(d) affect any right, title, privilege, obligation or liability
acquired, accrued or incurred under any enactment so
repealed; or

Short title.

Repeal of
certain
enactments.

Savings.



(e)

®

(g)

(h)

2
affect any remedy OT proceeding in respect thereof, or
any release oI discharge of, or from any debt, penalty,
obligation, liability, claim, OT demand, or any
indemnity already granted, OT the proof of any past
act or thing under any enactment so repealed; or

affect any principle or rule of law, or established
jurisdiction, form or course of pleading, practice or
procedure, or existing usage, custom, privilege,
restriction, exemption, office or appointment,
notwithstanding that the same respectively, may have
been in any manner affirmed or recognized or derived
by, in or from any enactment hereby repealed; or

affect any penalty, forfeiture or punishment incurred

in respect of any offence committed against any
enactment so repealed; or

affect any investigation, legal proceeding or remedy
in respect of any such right, privilege, obligation,

liability, penalty, forfeiture or punishment, as
aforesaid; |

and any such investigation, legal proceeding or remedy may be instituted

continued or enforced, and any such penalty, forfei :
: s ) ture or puni
may be imposed as if this Act had not been passed. punishment
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TUE SCHEDULE
(see section 2)

Year Acl‘ | Short-Title Extent of
Number Repeal
1 2 3 4
1882 15 ‘The Presidency Small Cause Courts Act, 1882. The Whole
1884 12 The Agriculturists Loans Act, 1884. The Whole
1887 0 The Provincial Small Cause Courts Act, 1887. The Whole
. - The Mandi Minor Forest Produce Exploitation The Whole
and Export Act, 1997 (Vakrami Samvat)
and 1941,
- - ‘The Chamba Minor Forest Produce Exploitation  The Whole
and Export Act, 2003 (Vakrami Samvat).
1953 7 ‘The Punjab Tobacco Vend Fees (Repealing) The Whole
Act, 1953.
1955 0 The Himachal Pradesh Private Forest Act, 1954, The Whole
1965 17 The Punjab Labour Welfare Fund Act, 1965. The Whole
1968 15 The Punjab Professions, ‘Trades, Callings and The Whole
Employment Taxation (Himachal Pradesh
Repealing) Act, 1968.
1984 22 The Himachal Pradesh Preservation of Forests The Whole
and Maintenance of Supplics of Forest
Based Essential Commodities Act, 1984,
2000 19 The Himachal Pradesh Protection of Interest of The Whole
Depositors (In Financial Establishment) Act, 1999.
2003 21 The Himachal Pradesh Paramedical Council The Whole
Act, 2003.
2008 14 The Himachal Pradesh Administrative Tribunal The Whole

(Transfer of Decided and Pending Cases and
Applications) Act, 2008.




STATEMENT OF OBJECTS AND RIEASONS

The enactments which have lost their significance or have become obsolete and

redundant or the retention whereof as separate, independent and distinct Act is unnecessary,
are proposed to be repealed. The principal object of such repealing is to remove such
redundant laws from the statue book to bring in clarity. These laws have become either
urelevant or dysfunctional and importantly have served their purpose and outlived their
utility. Thus, in order to achieve the desired objective, it has been decided to bring the

Himachal Pradesh Repealing Bill, 2023 to repeal 13 Acts as specified in THE SCHEDULE
to the Bill.

This Bill secks to achieve the afloresaid objectives.

(SUKHVINDER SINGH SUKHU)
Chief Minister.

SHIMLA :
THE «ossemsussisssassssunsas somes , 2023

FINANCIAL MEMORANDUM

—_Nil—

! \ MIATE CGIS ‘lON
MEMORANDUM REGARDING DELEGATED LEGISLAT

—Nil—



THE HIMACHAL PRADESH REPEALING BILL, 2023
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BILL
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(SUKHVINDER SINGH SUKHU)
Chief Minister.

(SHARAD KUMAR LAGWAL)
Secretary (Law).
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